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Per Rahul Chaudhary, Judicial Member: 
 
1. The present appeal preferred by the Assessee is directed against the 

order, dated 21/05/2024, passed by the Commissioner of Income 

Tax (Appeals)-47, [hereinafter referred to as ‘the CIT(A)’] under 

Section 250 of the Income Tax Act, 1961 [hereinafter referred to as 

‘the Act’] whereby the Ld. CIT(A) had dismissed the appeal against 

the Penalty Order, dated 21/06/2023, passed under Section 270A of 

the Act for the Assessment Year 2017-18.   

 
2. When the appeal was taken up for hearing the Learned Authorised 

Representative appearing on behalf of the Appellant placed on 



ITA No.3119/Mum/2024 
Assessment Year 2017-2018 

 
 

2 
 
 

record copy of Form I DTVSV 2024 e-filed under the ‘The Direct Tax 

– Vivad Se Vishwaas Scheme’, 2024 on 19/10/2024 having e-filing 

Acknowledgment Number 620040180191024 and submitted that the 

Appellant has opted for settlement under the Vivad Se Vishwaas 

Scheme - 2024.  In view of the aforesaid, the present appeal 

preferred by the Appellant is dismissed as withdrawn with liberty 

granted to the Appellant to revive the same in case the application 

filed by the Appellant does not result in settlement of dispute by way 

of filing miscellaneous application before the Tribunal within the 

period prescribed. 

 
3. In terms of above the present appeal is dismissed as withdrawn. 

 
Order pronounced on  28.11.2024. 

  
 
   Sd/-                                                      Sd/- 

(Om Prakash Kant) 
Accountant Member 

 
 

        (Rahul Chaudhary) 
          Judicial Member 

   

 

मंुबई Mumbai; िदनांक Dated : 28.11.2024 
Milan,LDC 
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आदेश की Ůितिलिप अŤेिषत/Copy of the Order forwarded  to :   
1. अपीलाथŎ / The Appellant  
2. ŮȑथŎ / The Respondent. 
3. आयकर आयुƅ/ The CIT 
4. Ůधान आयकर आयुƅ / Pr.CIT  
5. िवभागीय Ůितिनिध ,आयकर अपीलीय अिधकरण ,मंुबई / DR, 

ITAT, Mumbai 
6. गाडŊ फाईल   / Guard file. 

                 

                                                           आदेशानुसार/ BY ORDER, 
 
सȑािपत Ůित //True Copy// 

    उप/सहायक पंजीकार    /(Dy./Asstt. Registrar) 
      आयकर अपीलीय अिधकरण, मंुबई /  ITAT, Mumbai 

 

 

  


